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Dated 
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1rc
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APPLICANT(S)  

.rozt 
RESPONDENT(S) 

	Ofj-k 

Particulars to be examined: 	Endorsement as to 
exathination  

	

1. 	Is the application competent? 

	

2. 	a) Is the application in the 
prescribed form? 

Is the application in paper 
book form? 

Have six complete sets of the 
application been fixed? 

  

3. 	a) Is the application in time? 

If not, by how many days it 
is-beyond time? 

 

r"- 

Hatt; suffieient cause for not 
making the application in time, 
been filed? 

	

4. 	Has the document of authorisator/ 
Vakalatnama been filed? 

	

5. 	Is the application accompanied by 
B.D./Postal Order for Rs. 50/- 

	

6. 	Has the certfflod cor&opi_cs 
of the order(s) against which the 
application is made been filed? 

	

7. 	a) Have the copies of the 
documents/relied upon by the 
applicant and mentioned in the 
application been filed? 

Have the documents referred 
to in(a) above duly attested 
by a Gazetted Officer and 
numbered accordingly? 

Are the documents referred 
to in (a) above neatly typed 

	

8. 	Has the inddx of documents been 
filed and paging done properly? 

;0-3\ 

4--t-d t C 

Have the chronological details 
of representation made and the 
out come of such representation 
been indicated in the application? 

Is the matter raised in the appli-
cation pending before any court of 
Law or any other Bench of Tribunal? 

contd....2 

‘)\ 

Original Application Nn. 	(  

'i.Arar(3) 

result of 1 
w, 



Ednorsement as to result of examination 

4L-v- c_ca„(_ c-cc c,, 

Lc- j- 

a g, 

C`k 

b_e 	 - 

— 
or' 

4 

.2:: 

Particulars to be  Examined: 

Are the application/duplicate 
copy/spare copies signed? 

Are extra copies of the application 
with Annexures filed? 

a) 	Identical with the 

Defective? l, 1,1  

Wanting in Annexures 

Nos 	 pages Nos 	 7 

Have the file size envelopes bearing 
full addresses of the respondents 
been filed? 

Are the given address the 
registered address? 

Do the names of the parties 
stated in the copies tally with 
those indicated in the appli—
cation? 

Original? 

• 

X ki 	A 

/;4"--(A/A/v1,14i; (ASt. 

C-0 

1(5. Are the translations certified 
to be true or supported by an 
Addicip.vit affirming that they 
are tnul? 

17. Are the facts of the case 
mentioned in item no. 4 of the 
application? 

Concise? 

Under distinct heads? 

Numbered consectively? 

Typed in double space on one 
side of the paper? 

16. Have the particulars for interim 
order prayed for indicated with 
reasons? 

19. Whether all the remedies have been 
exhausted. 
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Serial: 	, 	 Brief Order, Mentioning Referone 
number 	' 	 if necessary 
of 
order 

rand date  

'How compi. 
with thrad ' 
date of 
compliance 

Hon Mr. D.K. Agrawal, 

None appears for the parties. This case has 
been received on transfer. Notices 'to the part 
were sent .frOrti our office at Allahabad. 
-However, notice be a-rain sent t.-,•,! the counsel 
for the 'parties listing the case on 25-1-90 

for orders. 
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Hon'ble Lr. Justice U.C.Srivastava- V.C. 
Hon le r. K. Obayya - A.L. 

(DP s) 

This application has leen filed for 

amendment in the aLplieation. The amendmont 

sought by the applicant seems necessary. 
Accordingly the application for amendment is 
allowed and amendment be incorporated within one 

weeks. Reply of the amendment may be filed 
two within threm weeks after expiry of the afore- 

me tion period. List this case on 22.7.92 
f orders. 

\vc, )1) 



RESPONDENT.,  

?kavocate for the kLsi:C171.ZT:_T S) 
411••••.... 

It Tn CroPriia ADMINISTRATZVE Val3VNAL 
LUVOW BENCH 

:4UCKNOW 

• 

rPio NC 

T.A. NO 

1S9 	(L) 

Dat,„, of Decision 

te, 

PETIT:ONEA,  

Advocate-for the Petitoner(S) 

V 	P. Z. u 

40 

CQRAM 
 

The- 	/14.0. Mr. la  
Th. lreble. lir. A: 	i  

I" Whethsr Revparter .of 
local papers may be all•wed to 

see the Judgment: 

I To be referred to tht reporter or not 

3 4 
 Whether their ;kora shi.ps wish to see bile fair roPY 

of the ‘71.1d.grrientt 

4 Whether to be girculated ta other benches ? 

• 

Vie e.Ch.e.i.pri...*Alernber 
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	 ---SIDE 
CRIMINAL 

Nature and number of case 

1  Name of Parties 	[4'-4;1  

Date of Institution 	 -  

GENERAL INDEX 

(Chapter XL!, 4u1es 2, 9 and 15) 

" • 3) ;14 1— 

Date of decision 

File no. 
Serial 
no. of 
papers 

, 

Description of paper 
Number 

of sheets 

Court Fee 
I 

Date of 
admission 
of paper 

to 
record 

../ 

Condition 
of 

document 

_ 

Remarks 
including 
date of 

destruction 
of paper, 

if any 

9 

Number 
of 

stamps 
Value 

I 2 3 4 5 6 7 8 

Rs. P. 

/I 

) — 14-..-P 	*CM+  
0. ,tti4  a , 	...._ ,,„_•,, 

7 ' 14 c( 
girl - 

/.  

11. ei444-,  citAks—( ) 	9  _ _ 

40-f • 

c • c,)3a.-(ikk, 
(9, i,s- t.t.ii-,-% c.,4 . 7 _ __ 

1, 
ON-CA 

( / 

I have this 	 day of 	 198 	examined 
the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper correspond with the general index, that they bear court-fee stamps of 
the aggregate value of Rs. 	 , that all orders have been carried out, and that the record is 
complete and in order up to the date of the certificate. 

Munsarim 

Date— Clerk 
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In the Hon' bin HLh court of judicature  

9ittH 	t.4 Luck. n ow. 

c52-4? 

sAt, Allah abad 

'3 9 

1V-1 
Vrit Petiti. or ro 	of 1984 

, 	 Uma Shankar 	 Pe tit toner.  

Vit't 

Union of Ind i anci other e... ***** .Oppo site. Par tie 8. 

,,,r` 	imOrro zm fl Mr rimS&Sia4 .... 	mizZOMINZIO ON 	..... 	raw ',Izmir,  ...maw AO AO AN ,  

Soo. 	Decor in ti n of document 	Paeros. 

	

: 	• 
OPP 	iAlifuffife 00.11, 	 AMMON .1.11,V11,1,4a 	•§1.1041111155 	 •IMK 4.40.1196 	da•frt.g. .3* um, >M OP, 	 as.at.ade 	agemell. 

Mem cr71:nd uni of 7ri.t Petition. 

 :,,,nnexure--1: cony of a oirtment 
letter dt .:31.10 .8 3. 

Annexur 2: Copy of letter d7ted 
2'3.7 .64 	by 
0 . P.11o. 3. 	 • 	• 

innexure-3: Copy of letter d sted 
24.'.84 i s sued by the 
Over seer , Mehm cod abaci .. 

Affidavit n al pr: or t of the 
writ petition. 	 • 4. 

6 	lin ka int nsin • 	 • 	 • • 

7. 	App li qt ion for Inter irn Relief. • • 

OMNI{ al.! 41110•140.41.1101. MIN !OUP.. 	 NNW lire. AVM ritergy• AMMO oda .011.19101101.■ as ens QopirnaisaSs .0w... 	S.55e.e ••••••11 

tucknow dated , 
-, 1284. 

kAA)jv 	- 
Ad vacate 

'loan Ets1 for th8 Petitioner 

or  

,21 



Writ Petition "70...- 	1984 

(District Sitapur 

C;43  

_ 

'411; A LL 

In the Hon! hie FrAjl Court of judicatur pt ,Allehabad 

Sit-Li 	t Lucknow. 
V.V. WM OW 

Uma Shank sr , On of Shoo 'atn lal. redent of 

VillaLe and Po pt Office Dahawa, District Sitapur. 

...Petitioner. 

V‘L. 
	Sr leV., 	 ,p4 

.)./ rr—Tterii—C 

Union of India throui-J1 the Sec re tar y , jjtty 

of Comlunic;, tion, "..ew Delhi. 

Superirtende t of Post Offices, Sitapur Division 

Sitapur. 

Sub-Divi sional Inspector (Central/Southern), 

Manure 
/ 

.0\  ) Tb.,, 	• • • • • pp o si 

1.101.,ii Artie 	22§ of t19
Sn S5

_22nsli
en 
I9.Iion 

nf Ird 
• 

Thp Hon' ble the Actin, Chief Justice, & his 

Ccepanion JucLs F.',  of the efore said Court: 



4644'.7R PC)  

\i)) 

11,4 
ourt;  

• 

The humble petition of the p-titioner ebove. 

limed most respectfully showeth as wider:. 

1. 	That the humble petitioner was anpointed as 

an Extra Departmental Branch Post Easter and was 

posted at Daha r Port Office (District Sitapur) on 

a temporary and ad-hoc basis by the opposite-rarty 

no.2 agairst a clear vacancy cnused by the promotion 

of Sri Manes Din, the then Extra Departmental Branch 

M Post Master. It may be aibmitted that as many as 

three Persons applied for thet post rnd the petitioner 

was Se lOted Out of them. A .copy of the petitioner' s 

appointmert letter dated 31.11.198'3 issued by the 

opposite.nprty now2 isitmaaezal to this netition. 

2. 	Thet the petitioner is educationally qualified 

and is eligible to hold the eforesaid post in all 

other reerects. 

3. 	Thet the petitioner joined and started 

fui-Ptioning as Extra Departmentll Brerch Po Ft Master 

(hereinafter mentioned. as ' BDBPIP for short) at 

Dahavan• Post Office (District sitapur) on L4.11.1983, 

after fulfilling all th formalities as required for 

the anr7ointment, like furnishing security of Rs.1000/-

end character verific tion etc* 

That the retitioner hes been nutting in the 

begt of his devotions, sincerity and intelliCence 

inh performing his duties as EDBP13 at Dahasan 

Port Office eni the irPal public is quite satisfied 

with the work and conduct of the petitioner. There 

has not been a single evimple rointint‘ out any 

insincority, lack of devotion or deriliction of duty 



reiainst the petitioner so far. 

That the services of the petitioner are 

governed by Post end Telegrarhs Fictra Depertmental 

Agents (Conduct end Services) Ruler, 1164. 

Thet Sri. Jamuns SinO, the then Inspector, 

did not like the selection of the rstitioner on the 

aforesaid post .p.s h 	intereetcd in another 

candidate, who dicli rot .  fulfill even the required 

qualification for the nest. 

Thet bein inirniclly disposed towards the 

petitiorer, the aforesaid Inspector started heresini,, 

him in all possible ways. However, the petitioner 

has been perseverini; with all his bludoons with all 

humbleness at his command. 

That without p ry rhyme or reaeor, the opposite 

party no. issued a letter to Sri Re4hureth Prased, 

Male Overseer, Irahmoodabed, directing him to take 

entire °hero from the petitioner and function as 

Post Master urtill further orders. A Or/ of the 

aforesaid order is jortexurk:2 to this petition. It 

may be submitted Vert this ordrr has never been 

served upon the petitiorer • 

That th E  f ore said order , in ts fact, rount 

to puttini, off the re. titIoner from duty as centem_ 
plated under rule 9 of the aoncuct .7nd Services Hulas, 

rt.;rsd above. 

10. 	That no order of tertr.in4ion.or dirrnissal, 



kvvytep,•,,,,usa.. 

LA 	kAy• 	 cov4iL, €411,;„ 

auWV. e_owvV1c. 	 44(94-41c2et 

Y\f 	S)RA;\ v•;\ klAZ 	 61\PIL  	QC.74A7/ 

("L. \.-Std&ASOVAAIN 	1)0, 	Ct/ir 	 rYt-fiV vtflv) 

`ZY\A5--ctwl 	 GA#IN VtAAA-&)-1. 	 2k411  b.k.; 
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whetsoever, hes been passed Pi: '31. et the n etitioner by 

any authority, muchless a canpetent Put hority• 

v.,9AL, 1,04Li \)0JV 	 t-ck"-^X.  4610.;.\AokkAMAi ktPto  1-3LA)\-QA <4\ 
c•-eA"ne-e_n 	v,..,AA,0 	to1/4_,u_z 

IA. 	That on th,  basis of the ',foveae. d order, 

thoui,h without any reference thereto, the Overseer, 

Mahm ood abed , issued a letter d at 24.7 01984, which 

Is beiri filed herewith as Azipusikt..3 to this petition 

requiring the netitiorer to hand over his charge as 

EDBP.M. But as the petitioner was on leave till 

27.7.1984, the ch.erze has not teen handed over so far. 

12. 	That the petitioner cannot be put off from the 

duty except under the provisions of rule 9 of the 

Conduct and Services Rules, 1964, which are being 

reproduced below:. 

V(1). Pendiri;, an enquiry into any complaint or 

alleg,ation of misconduct el;ainst an 

employee, the appoiptini,; pu th or it y or an 

authority to which the appointini, eutho-

rity is su.bordinate tray put him off duty. 

Provided that in cases involving 

fru fraud or e IT be z z lement, an employee 

holding any of the posts snecified in the 

-Schedules to these rules may be put off 

duty by the iner ector of Post Offices, 

under immediate intizetion to the 

appointing authority. 

(2) An order made by the Inspector of 7ost 

Offices under Euh-rule (1) shall cease 

to be effective on the expiry of fifteen 

days from the date thereof unless earlier 

confirmed or cancelled by the appointing; 

authority or en authority to which the 



\ '4 4 
Court;  L'\•\  

• 
v/ 

appoint inf. Ruth. °city lit a1bordinte.* 

C9 An employee shall not be entitled to any 

allozance for the perioL for Thich he is 

kept off duty under this rule.* 

i. 	That neither thre has been any A;rievance 

frem any quarter nor eny complaint nor 'Illy allegation 

of misconduct against the .s.titioner. "o enquiry 

against the petitioner ie r Yd1Y1 a s we 	Freye, the 

proviri one of rule 9 havini., not been satisfied, the 

puttinL off the petitioner from duty is arbitrary ard 

i 11 eial • 

14. 	Ant the oppo'ite-party no.2, i.c., the 

Sunerinterdent of post Of ficef, IF tim appoint . % 

authority of the pstitiorer as would be clear frail 

Annexure-1 ss well. In the present case, the order 

for puttin; of the petitioner from duty has been • 

passed by tbr,  opros'te.”rty no.3 who is an officer 

subordinot- to the oprosite-barty no.2 having, no 

nor,sr to avoint n EDBM. The ittpui:red order 

puttint the ptitioner off his duty having been 

paeeed by an Puthority subordinate to the Fipnointing 

authority, isillel nd without jurisdiction being 

violative of Pule 9 on that more too. 

15. 	That Writ Petition N*0.16 17 of 1984 - Akiland 

Prattip Sing'h versus Senior linsrinterident of Post 

Offices rd others, on similar facts and le-aal 

ouestione filed in this FT()  ble Court, has been 

Rdrnitted by e Division Bench of this Hone ble Court 

on 	..1984% 	-rid an interim rPlir f to the folloviini. 

ef fEet hrbgx3r, has been 4rqnteci therein:_ 

S on behalf of oplosite.pprties 1 
to 4 have: hePn necerted by -,ho Standirs. 

•••6• 



ifree<R,,Pop 

s r 

:15( 
I, 	t\--) 

kc,  

Cour r,e1 to Central Government. 'Taticr,  will 
issue to onposite.party n0.5. 

T11.8 netitiorer will not be relived from 
the office EDBPM, Post Office Dari puha, 
Akbprpur, Faizabsd untill furthqr orders. 
This st-y order shall be onerative till 16th 

rii, 198 4tIf any applic‘ tion is moved on 
hell of Respondents it All be listed 

before a learned SinJe Jud,„e be f ore that date. 

8. D."•Jha 
ges•Ahmad 

.3.1984" 

Zs 	net the petitioner will suffer irrepqrable 

lose and injury if he is put off -the duty or otherwise 

restrained from performing his duties as B.D.B.P.!T• 

In the erbitrary and illegal manner as indicated 

above. Hence, feeliri aZirieved from the impugned 

order and having no alternetive end efficacious 

remedy, this humble petition is beirt filed on the 

foflowirt pmoet other - 

rAMINIU 
0 

ONO 	0.1..11•• WS WIN .6.11111May 
D 

011. 	VIPPIIM any. grga • 

Bacause, the petitioner is entitled to hold 

the potof E.D.B.P.M• as he fulfills all the condi- 

tions required under the rules. 

Because no termination or dintissA31 order 

having been passed el.;ainst thp netitioner, he cannot 

be serial severed from hi duties as E.D.B.P.AT. 

(0) 	Because, the impugned order (Annexure-2) 

passed by the opposite-party .no•3 is illegal and 

arbitrary as neither there is ny compicint aglinst 

the vtitionert s workirL, nor is any enquiry pending 

against him. 

(d) 	Because, th impuoied orcier (Anrexure-2) is 

illegal, arbitrary anti .without jurisdiction as it 

.417. 



• 

')‹ 01/4A-A-4 CAN 	 --*t)L tULAN/LZt__ /tAA; ti.---(lik 

JL) 

G.V A-^"k 

 

rAAA-A Ak\T iv  

CVLAN\ etk_. os--ri-e"i kftlii-4- -2-0 :71 C54-1\ k'cliva•-•*--A-

%-‘,L,Vitiv av ki)o-6\1-  clvsz e.e,, (.5 
Ni  

`a 	-•tr t C-A-v^-1,,,,,iv- 4- C-€"/‘;‘,, e_.) 	14-,.̀.> kcil 

AN.R„,,......)._ -.NAN .. \A) (Ai\ _.)s,_.• i 	A.A.-.•4s.A0 

\i' erN, c4e , 	/ 

ew 



siv,x̀ .>t, 	ao StVri  

on9.vi. 3-0'4\ Lucknow dated, 
\c,A,6\0 \r July 	1984. 

Certified that 

xv\SyliVof court-fees etc. in 

of my knowledfOo 

öAS 1\aV 
ouNko-0,A..4-• tiL(AAA 

- 

(1) 
duty without any reason whatsoever, is bed in law. 

Stf's1V\ 	UV.) IAA) 

, 	
Q 

yAt\AO: AON‘ 	 CkV\ 	 0;1.:( 

P  ALT 

/the refore , it it i most, respectfully prayed 

'that this Hon' ble °curt may be pleased to 

	

(1) 	Issue s writ, order or direction in the 

nature of Certiorari quashing the impuixed 

order dated 23.7.1964 peeped by the 

	

eti. 0,9...Ai 	opposite-party no.3 as contained in 

6\r, 	
- 

AnneXUE 2 (iv) ctAA-0 	"."\VAiV" 'Iq't4-  
f-iP,A-</•••AA-e-A,  vt^ f‘"I\ !1"-At7-12.-- 

i74IAAN ‘AL'C. 
 (ii) Issue a writ, order or direction in the 

nature 0f Mandamus c amending the opposite 

parties nos. 1, to 3 to refrain from inter-

fering in any way with the petitioner in 

uties as,  cas, 

TEIBU.0 pry 0 

as is deemed fit ad proper under the 

circumstances of the case. 

Allow this ”tition with costs. 

Advocate 
Counsel for the Petitioner 

Because, the putting off the Petitioner free 

fe,,,,nizIvg 

t 	Ord er or directions.' 

there is no defot in respect 

thi writ petition to the best 

e,  
vocat a 

7 

has been passed by the opposite-party no.3 who is 

Eubordinate to the opnosite-party no .2  - the eppoin- 

ting Puthority of the petitioner. 

Because, the impugned order (innexure-2) is 

violetive of provisions of rule 9 of the londuct and 

Service Rules, 1964. 
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IN1iIN IPGST9 AND TELEtlIAPHS DEPARTMLNT 

0 tICE OF ThE SLPDT.OF ijOST orFicEs SITAPUR 	ION-261001, 	4 

Memo No•Al•Wf ........... 

bated At Sit,* ur 

0..0. 

swbjeqt to tho 

ppnintment. He 

any xmeas$ AAAA 

gning,4ny :?aaso 

this office and 

satisfactory verification etc. required for such 

will be diesnoarjed from this temporivry arr3n9ament  

gannel Itt;;,4Z fox Nlis spseAskiest time without assi-

n till a formal order for his eppointmert cs issued by 

ho will have no claim on this post of EDDV4 • • ..4ri 	11.  5 • e 

tette* eite • • 	 • • 4/ 	4 ....i9 approved offic5,ste EDBPM 

a 4. ...on purely temporary and adhoc basis 

trt 
Supot, 

tepur 141.261001 ., 

uivisionel insPvetor (13,91. Site,eyraa;;(0..:...fer inform 
Thu ct.herge may be given to Sri.‘eCihsthift-finic447.-0 r)W00010t,4—epeeto 

%alder inforTotion to this offices 
2•41) 	kart...i..4 

Le. 	 .‘=..PtWilf,.C4 
3, PM Sitapur for information and n/a. 

The Overseer 590p.Or..441QW16-.-;1'.... 

C/C. • 

Copy tor-

e The Sub 

a 	a 5 5 	4 4 , 

4 	ID at • • 4 • a • z) 4 4 a 	4 « a 4 
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In the Hoe" ble HiI,tLlourt of Judicature 	llahabqd 

3ittint Lucknow. 
....Pi *OPP 

1984 
;- 	IDAVIT 

Hio 	o u RT  
ALLAHAEC6",-- 

Ale tilt-DAV! T 

In rel 

Trit Petition 0. 	of 1984 

Urna Shenker 
Versus 

• 

,,• 	
Union of Irdia prd others,. 	 tie s• 

% 

11/4.,P0  

.13 urt; 

*** 

1. Ume Shenkar, ad about 34 years, son 

of Sheo 0tan Lai, resident of Vi11a and Poet 

Office Dahewan, District Sita,pur, do hereby 

solemnly affirm and state on oath n 

That the deronent is the r etitioner hirneslf 

and is thus thorouhly corversent with the facts 

stated in the phove.noted writ petition. 

That the contents of ppras 1 to 15 of tiais 

the nba ve- not d writ retitior are true to depo-

nent' s own knowlediat PKI those of rara 16 are 

believed by me to him to be true. 

lac k now dated, 
July 	1984. 	 Deponent 

the abovengred deponent, do 

hereby verify that the cortente of 

PPras 1 and 2 of this effidavit are 



r2- 

2 •  

true to my 0 n knowledge; that no part 

of it is false and thrtt nothini;,; material 

has been corcealed, so help me God. 

 

Luck now d 	) 

July 	, 1964.1 
Deponrrt 

I identify the deponent who has sined in 

my preswIce. (Ci 
(S.K.T ri pathi ) 

Ilerk to 	S.P.Shuk19, 
vocAe. 

Solemnly affirmed before me on 	.7.1964 

at16-.),A..134/13,.11.!by Sri Uma Shanz,r, the deponent, 

who is identified by Sri Santosh Kumar Trinathi, 

Clerk to Sri S•P•Shuklp, )1dvcc,lte, Hiiah Court, 

111ahlbed Luckriw Bench, lucknow. 

I have sati rfied myself by examining the 

depone-t th.e,t b under4ard the C rt nt Et of this 

affidavit which have been read out and explairsd 

by me. 

‘3  

; 

t ';':. •• 

4'0  

z,v)\ 



Wgrqa sitim Wail d-c- 4912/1 05-CTrei 	 
CfR?"(931,41-6-07-z-e-pril  I 

4WTMRT;11 

27iNirio erm 

1•••••••.••••mlim...= 

R
IR

 3T
V

  a
ff

 

git (ad) 

4q1R 
'04)71--"P"aWiZi%Dre25) 	---stqq-1.  (To) 

to ETTRT 	t 	 to 

3qT 	gwrT 	-ism.* -it< %/1 
g-g4e*z 

494R-- 

Vfq'T 4OR 	ab4 SAT (4.TTIT) q.TRT VilT 

kai 	 q0T 	T42i V•147 VIPT 

4tiq irti'‘', T4rt 4 414kZtt SIRR-19T 	tit 531;4 

TI 	TR4Zil 	ziT 	Eff 	116 	r f1.  

qlt W.TR WITqT 	IT F,0MFP:iT ZrT T.41R 

q14T MIT zitilF 4 1TIT141 1:11t1 i1T 	;:rik tIT 

vam qift6A 	fffiqUWè t 

W)i TCT WITWT 31Tel 	(LEfliF1141) qT 

q'TftER 	WT4 s\  tiT kkii\  

(9 	 - 	 C 

17144TO :14') 	tIT 441T 	il\T` Oirt 

41 441T VF11 	 T4Et' 	%Art 

5Rc14 	tIWt 17471T TTIT VRIT tq.711 %KR T4rt 

TT 	11 	1 1 Wei 1 't ZAR2A 

\ 	
;Mt 44'.1"01 CT 	Otti.  I (F,CFM 7.1 441'fiFIPI 

fi Rm. 	II1 W)T fi;z1 EIT 	w14 I 

parlr*C°.r.T2:2-' 	• 

Z r 47 
149 
0 	....IT 

'IT 	tr 

TV* 	 ****** 	014TO 



• 

Ti the Hon' We 	Court of Judicature nt Allglhabad, 

Sitting at Lucknow. 
.1.411.410 

Civil Ilisc•Amvo. 	-( ) of 1984 
dleVP.111. 

Uma Sh nkar•.••••••••••••••••••.•••••••••Applicent• 

Ti re., 

ltrit Petition rio 	1984 

Uma Shark ar.•••••.••••••••.•••••••••••.•Petitioner• 

'Terms 

Union of Indig & oth r ..•••••••••opposite-varties. 

juliciAign for ...Interim j?elig, 

Therefore, for thp fictsa na ressons mttntioned 

In the above-noted writ netitir)r.  filed on date, it 

is most respectfully prayed thpt this Iron' ble Court 

may graciously be pleased to stay the operation and 

implementation of the inpuk.ned order dated 23.7.1984 

passed by the opposite-pprty no.3 as contained in 

Anreture.2 till th final decisicn of the writ 

petition. 

In 	-Intri relief to the sane effect may 

also kindly be passed. 

66) 
Advocate 

July 	, 1984. 	Counsel for the kpplicRnt 
Lucknow dated, 
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Tithe Hone ble Irigh court of juoicature et llahabad. 

Sittinc at rucknovi. 
0111111. 

'Civil Ilse« nokt 	 of 1%4 0.9 L-tq 4----to  
OP 11.041106. 01101.014  

Urea Shank ar•..••.••••••••••••••••••••••••••tpplic nt• 

Ti re: 

Trit petit-Tor o.3726r 	of 1984 

Uma Sh Fmk er _••••.••••••••••••••••• 

r SU. S 

Union of Inch, And other s.• ••• •••• • •• sOPposite-PartiE 

Apaic ptjo.j.9r.I ntstslusgl 

/here fore, for the facts and reasons mentioned 

In the accompenyinb, affidavit, it is most respectfully 

brayed that this nor? ble Court may be pleased to direct 

the oprorita-rerty no. to 01 low the retitiorer to di s- 

el,arEe hi s d uties aa x t 	Depertm ntal Branch poet 

Master at Drahswan Post Office (D; -trict s'itapur) said 

pay the salaries and eflowarces to him due from July, 

1284 onvrarde without nr y fu-thet deley. 

Such oter order pe1c deeniec fit arc] proper fig 

under the circirsta-ces of the case mey also kindly be 

pesred • 

Luck now ct eted 
Se pt em be r •, 1984 

ACt V 	6 
OCtIr1061 for the Applicant 

• 	• • • • Pe t ti orer. 
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2 AFFIDAVIT 

64 
oURT 

1-,04  

In the !Tong ble High court of judicature pt 

Sitting, et lu.cknow. 
USW 

.1../..L.L.L.VI T 

rel 

Olvil Ifisc.4n.rro........ 	.(1?) of 1964 

(kpplic tion for Interim Relief) 

Uma Sh nicer•••••••••.•••••••••••••••••••••,Applic nt• 

In re: 

Writ Petition vo.37% of 1964 

Um A ShAnic at' • • • • • • • s • • • ss • • • s • S.., • es • • • • petitioner• 

Versus , 
Union of India Rnd others.......m.opposite parties.. 

*34 

I. Urea Shankekr, aged about 34 years, Eon of 

Sheo Ratan lel, resident of Village and Post office 

Dahewan, District Sitapur, do hereby solemnly Affirm 

and state on oath as under:.. 

Met the deponent is the petitioner himself 

and is thus thorout--_hly Conversant ith the facts 

stated hereinafter. 

That the present writ petition has heri filed 
by the .petitioner challenaini; the ()ricer of the .oppositki 

party no.3 issued on 23.7.1964 (as contained in 

Annexure..2 to the writ petition) layinE off the petitio. 

-npr from his duties as Extra Detartmental Branch 

Po4 Itaster, Dahawan, District sitapur. 

Li 

	 3. 	That the said order has been challenged inter.. 



2 • 

alia on the Etound that th impui-,neci order hes been 

passed by the opposite.party no*-3 ifleally, arbi-

trarily and without any jurisdiction/(44N the 

oonditions of rule 9 do not exist. 

4* 	That the Eaid writ petition was atimitted in 

this !Tor° ble Court by a Division Bench consisting of 

Hong bi Mr.Justice D.r.Jha and Ron' ble r.Justice 

Brijesh Kumar on 71 • 7 19 8 4 , on vihich date their 

Lordships were rlearvd to pass the interim order as 

quoted below, on the Interim Relief application of 

the petitioner:- 

*Learned counsel for the union of India 10  

allowed two weeks time to file countr affidavit 

serving copy thereof outside 'Op Court on lr ned 

counsel for the petitioner who mey file rejoinder 

affidavit within another ten days. List this 

application thereafter before the learned ankle 

Judge for further orders. In the meantime, the 

Petitioner will not be relieved from the of flee 

of the Extra Departmental Branch PO4 !Taster, Post 

office  Dahawarl, District sit.npur, if he has 

already not been relieved and the impugned order 

dated 23.7.198,4 (4nnexure-2) shall remain sus. 

pended. *  

0") 

That a certified copy of the aforesaid order 

was obtained by the petitioner on 1.6.1964 and was 

served on the opposite-party no.3 on 2.6.1964 10116 

with p COVerir* letter. 

That in fact the petitioner was on leave from, 

24th July, 1984 and had Fiven his charw of the Extra 
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KBranch 
Departmental/Poet Matf, th wart to his wife Srimati 

anweti Devi, which is. remissible under law. 

7. 	That after the opposite-party no.,! cqrre to 

know o 	1t July, 1964 abliit the gbay order heving 

bean Granted in favour of' the netitioner, he mali-

ciously appointed Srimeti 3ern Vohini Devi as the 

Extra Denertmental Branch Port vaster without ny 

fresh selectier and asked her to open new books and 

execute the work of Extra Depertmental Branch Post 

ISRster• 

 

Thin was done on 1.6.1964. But the deponent 

understands thet some work ir shown to have been done 

by Srimati Ram tiohini evn before 31.7.1964 to take 
f saving 

the eriventeg3 of thesgriirx clue *if he has 

already not hoer relieved * rInd thawrt the orders 

passed by this Ron,  hie lourt or 51.7.1984. 

	

8. 	That the entire 'I hquze of B.O.Jeur el, T3 0. 

ACC airtF, Saving Bark ,Accourte, Time Deposit Books, 

ationel Sqvin 	rtificatee, seals etc. reletirk 

to Dehawan Brunch Post Office are still lying with 

thp ppti ti. ner 

	

9. 	
That no notice or order in wr iti TILL was na ssed 

by the opposite-party n0.3 or any hibher authority 

after (-9,•7•1964 till now directini, the petitioner to 

1-end over his charc. 

10. 	That no order or intimation so far has been 

issued by the orpocite-perty no.3 or anyone of the 

authorities to the retitioner int; matins:him that he 

had herr, relinvadt from his rort of sixtra Depart-

mental Branch Post !Jester in pumance of tonexure-2 

even if it is assumed (though not admitted by the 

Petitioner) that the petitioner was relieved in an 

unilateral PetiOno 
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Tt by the afors said clev r device, the 

osposite-perty no. is treatiee the petitioner as 

out of the job end is not elloeink. him to function 

Fxtra Departmeetal Brench Post Master. 

That Srimeti Ref^ Mohini Devi is not the 

re rid (Int of VI1lae Dahewun 	doe not re side in 

the villege; she iefact re,  ides in the, city of 

Sitapur itself so that the public of the area hes 

been put to q  greet inconveniEnce becuse of the 

dislocation in the postal work causeo on accuunt of 

Srimeti 	 s stayine. et Sitapur. 

17. 	That Srimeti Rem Mohini Devi ht also mecle en 

applicetior for beine: epp- ointed as the Extra Depart-

mental Branch Post Master alonk, with the petitioner 

erd et tbet time she hect filed a forget certificete 

surensed to hove beer issued by the Gram Pradhen 

regardine: her olleracter etc. as required unier the 

rules. Subsequently, the said Pradhan himself filed 

Ftn affidavit before the oppoaite_perty rr).2 stating 

thet he hed not issued Pny such certifica*ie in 

favour of Srimeti earn Mohini Devi; she did not hold 

any lend in the villege end the khetauni extracts 

fi led by her were boeur. le A Cory of the rff ,rA said 

affidavit Mee by Gram Pradhan is irrex2r6-43 to this 

affidavit. This beinL, the state of affairs, Srimati 
R em Mohini is not even elLible to be Appointed as 

gxtra Departmental Branch Post Master as she is k,uilty 

of 
	

forgery. 

14. 	Theft the prevention of the petitioner from die.. 
cherging 	dutiee 9E3 3.0 R P Is wholly i lIeaj 
and rhitrpry. 



6trit-?) ch 
Deponent 

I identify the deponent who has signed in my 
presence• -TAcialt^ 1̂  

clerk to sri S.p.Shukla. 
Advate. 

Solemnly effirmed before me on 3 .9.1984 
at c ./P.1,7. by Sri alp Shankar, the deponent, 
who is' identified by Sri SartoFh Ewer Tripethi, 
Clerk to Sri S.P.Sjukla, Advocate, High Court, 
Allphabad, Luc know Bench, lacknow• 

I have satisfied rrymIf by examininE the 
deponent that he under stand s the c ontents of this 
affidavit which have been  read out and explained by 
me. 

Lack now dated, 

Sep tem be r 3 , 1984. 

D"  

(R CT-T7.7PAL 
0, 

Luc ,ti.owl,cficii. 
N 	337 	 

( 
• 

\) 
	 5 

Mb 	That the petitioner has been paid his salary  

only upto June, 1984 and ha not been paid his 	. 

salary for the months of 
IS
.July and AuEust, 1964 so 

  
far, although even ril by the words of the stay 

order granted by this Horf ble Court, the petitioner 

has not so far been 'relieved' zi•and is holding the 

charge of his office even now. 

Lactyn dated 
Sertember :1984. 

I, the abovenamed d 

that the contents of ppras 

Deponent 

anent, do bereky verify 
_ 

\-Vo lc 	/kr this 

affidavit are true to my own knowledzi: It those of 

pares 	are believed by me to be true; that 

wow no pert of it is false aro that nothing material 

has been concealed, so help me God. 
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N, 
In The Hon'ble High Court Of Judicature At Allahaba 

Luc know Bench Luc know 

Writ Petition no.3762 of 1984. 

Uma 6hanker 	  petitioner. 

versus 

Union of India and others. 	opp. patties. 

Y
,)02

1 /4

4,)  

AAplication for condonation of delay in 

For th e facts and reasons given in the 

accompanying counter- affidavit it is respectfully 

prayed that the delay in filing the counter 

affidavit may kindly be condoned and the counter 

affidavit which is being filed herewith be 

accepted and taken on record. 

Lucknow dated 

9.10.84. 

( Er. K. DHAON) 
Add. Standing Counsel 

Central Government. 
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M4. 
AFFIJAVIT 

7t g 
HIGH OØURT 

ALLAH 

A 

jourt of udcature 	Lliahabad,' 

Lucknow 1Dench, Lucknow. 

20 J 10 T1L, •L1.1: 

In re. 

rit Petition io. 3726 of l9. 

Urns bhanker. 	• • • 	 • • • 	 • • • 
	... 2  titicner. 

IL j 

Union. of India and others. -pposit 0•11 	• 
• 

Ishwa.71 .Prasad j).taar, abed about 	years, son • 

of Late 3hri het • - p ,juperintendent OP 1 0St 

Offices, 	tapur Division, jitapur, do hereby 

solemnly affirm and state on oath as .under 

1. '2hat the deponent is ,)uperintendent of Post 0f2ices 

,)itapur and as such he is fully acquainted with the 

facts of the. case. The contents of the writ peti-

tion have been read over and explained to the 

deponent who has understood the same ano its para-

wise reply is as follows. That the deponent is 

competent to swear to this affidsvit. 

2. That the' contents of para of the writ petition xr 

'are not disputed. It is further stated that on 

receipt of complaint the appointment file of the 

petitioner was reviewed by the Director of Postal 

ervices, Lucknow ite•ion Lucknow and it was found 

that the appointment of the petitioner on the post 

of Sxtra Departmental branch Postmaster ( DaPij 

Dahawa was irreular. 

, 
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I 

) 

.3. That the contents of para 2 of the :writ Petition 

are denied. It is further stated that although 

the minimum qualification for the appointment on 

tae post of Extra Departmental-3rEinch Postmaster.  

is 	 tandard but matriculation or equivalent 

are to be preferred. 

That the cotitents of par 3 of the writ pewit-

are not disputed. 

that, the contents of tarn 4 of the writ petition. 

as stateci are aenied. 

That the contents of. para 5 of the writ petition' 

are not disputed. 

7 	That the contents of tarn 6 r 
	

-oetition 

as stated are denied. 

2hat the contents of -Para 7 of 
	

a writ oetition 

stated are .danied. 

.y• That in re,,ply to the ontents of para. , of the writ 

petition the contents of 2..f.:1eure 	2 are not 

ueniaa. nest oz the contents of tiis earn are 

It is further 	ateT that as it was found.  

L,he ...,.1,rector of iosta.L. ervices, °uctnoc no ;ion, 

ucow that the adointnt of the petitioner WPS 

irrealar. The fjirector of ;.-ostal ervices, .Ltic2Lno• 

ride his letter dated July 13, 1984 o2u,red. that • 

, 

tra i)epartmontal 3ranch post nstar, ah:aua be 

cancelled and appointLeent 42,120),14A4Licvl La :nde. L con;pli.LInce 	or,,f,or of the 
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Director of Postal Services, Lucknow Region, 

Lucknow the services of the petitioner were 

terminated with immediate effect under Rule 6 

of Extra Departmental Agents (Conduct and 

Services) Rules, 1964 vide uffice Memo No. A-

90/t;, dated July 20, 1984. A true copy of the 

letter dated July 13, 1984 is filed as Annexura 

C-I and true copy of the Mamo No. A-90/L, dated 

July 20, 1964 is filed as Anrexure C-2 to the 

counter-affidavit. 

10. That the contents of para 9 of the writ petition 

as stated are denied. 

117 That the contents of para 10 of the writ petition 

as stated are denied. It is further stated that 

the petitioner was avoiding to receive the termi-

nation prder dated July 20, 1984 and, therefore, 

the same was pasted on the door of his house on 

July A, 1984. It is further stated that the copy 

of the Memo No. A-90/, dated July 20, 1984 was 

also endorsed to the inspector of Post Offices, 

Sitapur and he was asked to get the charge trans-

ferred to hail Overseer immediately. The Inspector 

of Post Offices, Sitapur Central Sub-Division 

ordered Sri Raghunath Prasad uterseer Mahmoodabad 

to take complete charge of Extra Departmental he 

Branch Post Master, Dahawa and to work as such t 

till further orders by letter No. A/Dahawa, 

dated July 23, 1984. 

12. That in reply to the contents of para 11 of the 
writ petition the c)ntents of Amt Annexure No. 3 are 

not disputed. Most of the contents' of this para 

are denied. It is further stated that the Mail 
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Pr 
In the Hon, ble High Court of Judicature at A.11qh.abad 

(Lucknow Bench) Lucknow.. 

Writ Petition No. 37,2g of 1984, 

Petitioner 
VAA/Lit OAAA-K-Ct r 

Versus 

litiv‘A10-• 
Respe.ndents. 

?A406:•- 	Stbrd 

REGISTR4R )  

I qm ppering as the Central Government 

Standing Counsel • n behlf 	iLetition-er/Respondent/ 

Opposite Parties. 

U.K. DHAON 
AdvocRto 

Additional standing Counsel 
Central Government 

Allahabad High court 
(Lucknow Bench) 

Lucknow. 

Dated : 3) - 7. Sit 
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reviewed by the Director of Postal Services, who by letter 

dated 13.7.84, a copy whereof is being filed as Annexure 

4 to this writ petition/application, terninated the appli-

cants services and appointed one Srimati Ram Mohini rlevi 

in the place of the applicant, although the applicant was 

never informed nor was given any opportunity of hearing by 

the reviewing authority before passing the alleged ter-

mination order dated 20.7.84, Annexure 5, bv the Supdt. 

of ?ost Offices Sitapur, respondent no. 2. The order 

contained in Annxure 5 is not in proper exercise of 

powers vested in the appointing authority vide Rule 6 of 

the :CA (Conduct & Service) Rule 1564 and for reasons of 

that, it is illegal, nuLl 	void and inoperative. The 

applicant still continues to hold the charge of the Past 

Office, though he has been illegally and arbitrarily 

restrained from performing his duty. 

The following ground may be permitted to be 

added as ground no. (g) after ground no. (1) 

"(g)" lecause the Director of Postal 

services has no jurisdiction to review the appli- • 

cant's appointmet and it a:1y rate behind his back 

Trld order his termination from Service and appoint-

ment of Smt. ram Mohini Devi by his order Annexure 

and the consequential order dated 20.7.84 passed 

by the Supdt. of Post Of-aces, Sitapur is not in 

bonafide exercise o the powers vested in the 

appointinj authority under Rule 6 of the EDA 

(Conduct & Service) Rules 1S4 and 'T!ence unwarrant 

in operative, illegal and null I void. 

The following alterations and additions be 

permitted to be made in the prayer :- 

(a) The full stop at the end of para(1) 

prayer be deleted and the following 

be added :- 

*as also the impugned order of termin 

tion da.ted 20.. 7.J- PI 
conialned in 



1W-M55-(-17 
Applicant 

Ik 

LUCNOW 

3 

Annexue 5 besides the order of appoint-

ment issued in favour of Smt. Ram Mohini 

Devi, if any, after summoning its original 

copy from the respondents'. 

b The following may be added after dele-

ting the full stop at the end of pare 

(ii) of the prayer :- 

'and treat the applicant in continuous 

appointment with all conseouential 

benefits attached to the posts and 

pay arrears thereof with interest.* 

4. 	That the proposed amendments are necessary in 

the interest of justice and they do not alter the nature 

of the case. 

Dated : CI .11.90 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH, 

LUCKNOW 

M.P. No. 	of 1990 

in re : 

T.A. No. 1519 of 1987(T) 

(W.P. No. 3726 of 1984) 

• • 	 • • • 
	 Applicant Uma Shenker 

1. 
z'C\-\ 01/4  

41,4* s̀-17r-it 

v. 

in re : 

(T.A. No. 1519 of 1987(T) W.P. No. 3726 of 1989) 

Ulna Shanker • 	 • • • Petitimer/ 
Applicant 

versus 

Union of India and others • • Opposite Parties/ 
Respondents 

Fixed for 9.3.1992 

AFFIDAVIT 

I, Uma Shenker, aged about 41 years, son of Shri Sheo 

Ratan Lal, resident of Village and P.O. Dahewan, District 

Sitapur, do hereby state on oath as under 

That the deponent is the petitioner/applicant in the 

above noted case and he is fully conversant with the 

facts deposed to in this affidavit. 

That the deponent preferred a writ petition No. 22211 

3726 of 1984 in the Hons tle high Court, Ludkrow in 

July 1984, against his dislodirg from the post of 

E.D. B.P.M., Dahawan, District Sitapur in an arbitrary 

and illegal manner on the purported order passed by the 

respthndent No. 3 vide his letter dated 23.7.84, a true 

dopy of which is annexed as Annexure - 2 to the writ 

petition. In this order, the respondents did not 

disclose that the deponent's services were terminated 

and in his place some other appointment was made. 



filed by 

1984 and 

services 

-2- 

That the appointment of the deponent was made after 

observing all due f,16rmalities and after calling the 

names of candidates from Employment Exchange in a 

regular manner against a vacant post and the same could 

not be rescinded or altered without a show cause notice 

to the deponent. 

That the Hon'ble High Court, Luck now Bench was pleased 

to pass an interim order dated 31.7.94 that the deponent 

would not be relieved from the of ice of the E.D. B.P.M. 

Post Office Dahawan, District Sitapur, if he had already 
not 

/bee n relieved and the impugned order dated 23.7.94 

(Annexure-2) shall remain suspended. 

That the opposite parties/respondents did not honour the 

said order passed by the Honsble High Court, a copy of 

which was served on the respondent No. 3 on 2.8.84. 

The charge of the post office was not transferred by 

the deponent nor he was relieved of his post. All 

these facts were brought to the notice of the High Court 

by the deponent vide his application filed before the 

High Court in September 1984. 

1 

counter affidavit to the writ petition was 

the opposite parties/respondents in September, 

then only the deponent could know that the 

of the deponent were terminated by alleged 

order dated 20.7.84 and one, Smt. Ram Mohini Devi was 

ordered to be appointed in his place under instructions 

given by the Director Postal Services, LuCknow, Who is 

not the appointing g authority for the post of E.D. 

The orders passed in the deponent's case were prejudi-

cial, incompetent, malicious, irregular and void. 

contd...3 
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That on coming to know that the services of the 

deponent were terminated by order dated 20.7.84 and 

one, Smt. Ram Mohini Devi was ordered to be appointed 

in his place under the instructions of the D.P.S., 

Lucknow, it became necessary to amend the writ petition 

by Challenging the order terminating the deponent's 

services and appointment of Smt. Ram Mohini Devi. 

That the deponent, under advice of the then counsel, 

sought to awe amendment to the writ petition and also 

preferred to file rejoinder affidiavt to the counter 

affidavit. The amendment application and rejoinder 

affidavit were prepared and their copies were given 

to the clerk of Shri U.K. Dhaon, Advocate, the then 

counsel for the Union of Intia on 23.11.84. The 

original copies showing receipt of their copies to the 

six said clerk on 23.11.84 are being filed separately. 

That the case was transferred to the C.A.T., Allahated 

on its creation, after November 1985, and from there 

it was transferred to LuCknow Circuit Bench. 

That the case was dismissed for default on 20.3.90 and 

en application it was resotred on 11.12.901  and then 

the application for amendment was moved afresh . 
01  

4, 
That the case was taken up on 7.2.91 and while consi-

dering impleadment of Smt. Ram Mohini Devi as a party 

to the case, a question was raised whether Smt. Ram 

Mohini tievi who had been working as E.D. B.P.M. in 

place of the deponent from 1984 might be impleaded 

having regard to the time of limitation for which the 

deponent's counsel sought time to offer explanation. 

12. That the deponent took immediate action for amendment 

of his petition on coming to know that his services 

were terminated and one, Smt, Ram Mohini Devi was 
contd...4 

\ 



`•••._ _ 

,449 
-4- 

proposed to be appointed in his place, on receipt of 

the counter affidavit, in September, 1984, and although 

the copy of amendment application was served on the 

Govt. counsel through his clerk, the same could not be 

filed in the court for want of proper opportunity, as 

stated earlier. 

That the carnal point involved in the casethat the 

deponent's services were wrongly, prejudicially, 

maliciously and arbitrarily dispensed with against 

which the deponent has sought for remedy and the 

appointment of Smt. Ram Mohini Devi is a consequence 

mf to that and therefore, it would be proper and in 

the interest of justice that Smt, Ram Mohini Devi be 

also made a party in order to have adequate opportunity 

to put up her case. 

14. That it would be expedient in the interest of justice 

that the amendments as proposed by the deponent are 

allowed for proper adjudication of the controversy in 

issue by this Hon' hie Tribunal, after giving proper 

opportunity to Smt. Ram Mohini Devi as well. 

Ludknow : `- 	 vv,\  
Dated 	.2.92 
	

DEPONENT 

VERIFICATION 

I, the above named deponent, do hereby verify that the 
contents of paras 1 to 12 are true to my personal knowledge 

and those of paras 13 and 14 are believed by me to be true. 

• )1(kt Lucknow. 
Parekitb .14msor, imp4i 

fr" . Ilk , 17? 

ed 

pow : 

: a .2.92 

4 
1,464,1 4 ONO + 4; 4". 

l'ilko 14.04‘,10,:‘ • 0  ••, ••,, 
1' 	r• A , ..1 

kih.. 

- 
Signed and verified this OK day of February, 1992 

I identify the deponent who is 
personally known to me and has si ned 
before me. 

1-vstu.", ;kcv.,NL. 

DEPONENT 

\NAA AAA„,)  
(M. DUBEYY, 

Advocate. 
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ir TH's CP:7T2AL 	 TIVE ADMINIST:flTIVE 
TRIP:UNA', ADDL. &INCH ALLAHABAD 

CflCUIT BSNCH LUCKNOW. 
C . PA ,  

0.&X No. 12a2 	 Or 139. 

AN/).4/7L 	CI 	7 (7---/  

Uma (i'lhanker 	 Applicant. 

Vs. 

The Union of indtaand ors. 

rt ILLJI 2:),a OF TH.2 	 

The applicnt respectfully ioes to submit 

a 

That the abovenot,9d appiiction was 

for further orders on 20.6.1990 as no o'JEI 

had apAared on behalf of the opp.parties 

in the p13V1a.46 date before this honibie 

bench at LucknJw, 

That the applicant himisell was present 

whon the cse was called out ior Ink first 

tine, de went to tall his chunsel 

Hoble High Cart , ln the alantime the case 

wLis clid aL;ain and was disalissd in delfeault 

That the petitioner alon,with his 
,- 

counsel reached at'  lin 1.30 P.M \in the 

Hon'ble Tribunal, then he has COMe to. know 

that the case was dismissed in defeault. 

That the counsel lor the potitioniir 

was busy in the Hon'ble H1'6h Court wh.n 

A 

191 ehL 



Counsel for p11. can 

,  

(1.)-)1171 cnC_ 

7 

2. 

cases clli out and ti c p.jtitioner went 

to call him. Both were nJt absent knowingly. 

The absence t 	cidental and is liable to be 

exec:used. 

b. 	That the appliction is liable to be 

restored at its ortbrinai nuflibEr and is 

liibie to be disposed off according to law. 

That the potitioner and his counsel are 

being for execusing them for their absence 

on 2o.3.1900 before this Hon'bLe Tribunal. 

That the applicant will sur a great 

irrepereable loss if the applicatiJn will not 

be restored at its original nualber„_ 

te- ZULU.: tiii 
PRAYER 

The applicant prays kor that the 

application in original may kindly be restcre 

at its Driginal number and may be dispossed 

°XI accor(Lng to law. 

Dk2D: 21.3.1990, 
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	 IN THE CENTRAL ADMINISTRATIVE 1DIBUNAL 

ADDITIONAL BENCH: ALLAHABAD 

CIRCUIT BENCH LUCkNOW. 

0.A.No. 	zf 1990. 

1990 • 

AFFIDAVIT 

HIGH COURT 

ALLAHARAD 

Uma '6nanker. 	 Applicant. 

Vs. 
The Union of India and ors. 	Opp.Parties. 

Affidavit. 

Una &hanker aged about 40 Ythiirs son of 

late Shiv ratan Lal r/o village and post 

Dahawa, district Sitapur do hereby 

arfirnd ki.rewith os urdcr:- 

Thet the deponent is filing herFwith an 

a,11c,,tior for restoration of the ap,licTtion, 

fht the contents ofrparus 1 to 4 and 

,6 of the ap4ic6t1on are true to the 

knowledL,e of the deponent. 

Thet the contents of paras 5 and 7 of the 

appliebtion are true to the belief of the 

deponent. 
3,-00417(_ 

DATED: 21.3.1990 
	

Deponent. 

Ve 

I the abovenaIed deponent do hereby 

verify th&t the contents of p6nAS 1, and 2 

v--121?-1:1C_ 



me. 

(FITIL,aj 
advca 

Solly affirmed Lefre me or 21. .1 

2. 

of the affidavit Fo:c true ti tie knoviledLA 

and the confer/Its of para 5 are true to the 

bellPf of the deporent. To 	rt LI it lE 

ard n?thIJI, mater al has been concealed 

s() help me God. 

SiEred and verified tody the 21st d.ty 

Mrch 	at Lu:Klm 

3r7777-3,0T-L. 
Depren. 

T identify thf deponent 

who Los CiLned before 

(MA.m. p,11,,T. by Sri Uma &Luker the deponent 

who is idertifieJ by Sri r,re Bajal the , 	-11 
iidvGcte High call/it Lucknow bench Luckrow. 

• 
I have stiffened qiyself by eLamini.rL the 

depon71. ao ullOc. rEtl--, no 	 11-11:3 

LCit V1 alChh 	beer re,A ovr and 

explained* me. 

11`-1.71? 	ki ITML,Q1A 

ef 	Lv>1 qo 



C. 

IN iH C,;11,1Tr?AL 	 IT1/ 41  
TPTBUrAl DDL 	T 	'D A D . 

11/26iii 2/4 	1J3Ja 

a plAle Vt. 

Ift Union of TI 

T
.1., M 111001•10110* el ST, • OR 	V.-.  tt11•40100.r1Ali.:. ..'••••141.•11.,,; .11•16 rte. N/4 

IAI 	 Lit.; .Lt1 

SE 1'1 1 

1, 
	2L1 t t 	J iV 	C:•".• 	• .1.1. 	 „ 	1X4341 

2).,),.1990 
	' 

on Ue 11111 	tia6 

"was 1 	ci 	till JAto,o3 

0$ 	at 1......so.ckr 

4* 	'fa ,1 tii 	 ret,sc 	 t:A? 

t 	 1: It-Jr tCi Xi r1 

de we fY to 	1.1 iit coumi1 1: 

I) Le 	 1•11€1, 11(4.T.Itirrie tie case., 

eAlAU 
	

n 	,r d 	:n difeltat 

iaat t Lie 	ftkiL -  • 	-a.t. 14. LI 

x)-1 q91 chC_ 

th41 r ched 	xna 

b ie 1abur031, tact] tie ha 	t T -  know 

tLii the 	 ln deleault *  

4* 	Tftlt t- 10 	lor '14 ,0AltlJnor 

wa'6 Oukid in t 	Mg °le 11.611 	U'afon the 

_L 	 =.01•11 



2. 

CaSO as cal16d out and the petitioner %front 

to call ilia]. Both were /IA aOsent 

The aosence in accidental and ib il„A;Jle to be 

execused. 

b. 	That the api1c,4tIon is liable to be 

reot)rad at its orlai nuber 4nb iL 

114O1e to be dispsPd o 	c.liding to lsw. 

That the petitioner and hIL1 c.,TinJel are 

ue6„;im 	execu61ng thSai f')17 	ir 	ience 

on 2.6.1990 oelure thi iiJneuA 

That the api..,1.1c,',qt will oLi:/er a great 

irreprosbie loss if the aprlicIti.z UI  not 

br rnotored tlte original nu:nutir" 

I:LL : k1xxx.x2x 

Lie aiLc.t,rays faR that tae 

IpiAlcAion in ct1flall 7ELQ klftlybe reotored 

at Its rtii1 rumber and may 40 disposed 

off accorcl,ng to 1..1w. 

ED: 21.1990. 	Counsel f 
	

app ijc nt. 



IN IHS 	 AWVIBIPAL 

ADDITIONAL 3ENCH: ALLAHABAD 

CIACUIT BENCH LUCKNO. 

O.A.No, 	 r 1990. 

Uma Cilankers 	 ApiAleint, 

Vs. 

The Union of Irldia 66J 

Aff1L;avito  

I UT.'7' 809ikr4r '3.g.,ed about 40 yeurs sm of 

Lite Uilv 	La1 r/) viilAge and po8t 

Dahava., trict 3, 11;,-)pur do here by a olailnity 

allAr d horevath as under:- 

Luc 4,443.A-:,:rt is flitrg 1- v-ith an 

a .1.1.(1„1.or roc raz't3rt117,) of the 3p,licAtion. 

'ft-Lit 146 oniQrtL of ,i-,aras 1 to 4 and 

6 of the 	 ;c6 trut to the 

knowleaLA) 	the depo•.(11-4t. 

That the evqc. nto 	,anAs 5 al-4d 7 or 

3, It ;ttOY dre true 

dupunent. 

21 0.19A) 
	

Dei;)Jeni., 

Ve  

the abovena,i6 deponert dl ierflby 

verify thia We contents of parAs 11  and 2 



Z th3 	A.davit ere true t te knov.  leLA 

the crt€;t 	X, 	iQ trt t the 

alter or ti e deponent, fl,aJlt 	It ls 

lalse ind nthing Wortal latrL '.oen conccaled 

so help mo God, 

'.ilgned and - verlIed too 	thm 21st dy 
March 1JJ. 0 at Luckn'):, 

/,e/0/.7C 

Depunen t. 

lcicA1,4 tae de onent 

wno k-e Elued 

me, 	 al; 

(Fjo Jal) 
Arivoce o  

2oltmn 	 -orrase me ot 21„,IJ'J at 

UMN 	anker tiPd(40nont 

who ts identifleA by bri. P.r,i ji„al tii 

AdV,JeAe Hlgh cowl Lucknow crct Lticit o  

I iiV. 13 eatistied .4se1X 451 ftlIfilfit 	tile 

-deponent vi1undrstanths tae elntootki 

alrldvlt wAicialLis Oaan reA vr and 

explatnodoy the. 

)1' 
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4 NZlqa 41MR 

[erra] al.4191;  

Sifff4Te [tfrIFizz 

44 

(11\1\c\C'\"\'\X 	4TTRff911:11 

_ 

R
IR
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gT

ff
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R4A/CIT4T (TI47) 

TRT;E) 

two\ 	
ONA&k.2.(2' 

11'\)  

TV'4TIT 40 	ItNA 	R4, 

\\7 S  
TTIT 144 	in &mit 8T.)T 4 41 

w\L  

.eokAA, eAS),Nyvi. 

k_A  

	

4qTri 	 5rfFaTal ( krrRiz.a.  

	

471t 	Fro liiI eio to 

14).  

NAN) 	 OW-Q- Eflf  

\-A-A-JA/LOAA) 

3TTIffT 44'9' f943 T4 SAM (;*TTTT) WIFT 

kTT 	 Tgl:rt 	409.  41ZEr T74 3T441 

UTTril 	TATT41 7atait 5179)**T 	tiT Of Er 

	

EPT FIFTi ETT 71111 3T1T 	fvra ITt 	T9 aftT Tv1141 

Ti 4T 	 Wi4•TR1aT 1TUT119' f9TITT4) 

4 Tilt 4T aITT4 pUT4-17 4 atfm7 	BTIT, aTRIT W:t' 4T 1lTgITT 

33Ti 	 731I-IT V( 4T 1:11"fTn faErvil (csfITTR41) 

ZlikqR fcT?'3IT 	flZITTI4 ErT 	77TUT z143 (4*F/441) 

Teti' 	TI4 fi4F 	 MT et Tlf 

wriraTgl 

 

1:TT1 Ttiqt 4.‘IT;TT g mIT earl 	47, '1;1 T.ATT7 

TTaT 	T 44* 4T Rvi lzt fvp1 a1a4 EraTT7 	7Fi• TTT 

extr7 iwurt ataxr 	 FrE 	fze.7m t•LIRT 

ZziTal 	3FITI f7r44TTI 	nTIR ITT 4 .1 

4TIclIFITT4T fRgt Rat smtur Tt BIIT TIM TIT WM arr4 

F9'114-1T 

TTe).  (zT47)—

\ 
f\ ) 	 ztilm 



__duty z-:g 
hdroinistr alive 

L vcknow Bzacho 
Lustrous 

S(1/- 
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// True Copy /1 

0 l_ 
4 

CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH LUCI<NOW 
)S 
4'17  

T.A. N0.1519 of 1987 (1)  
(W.P. NO. 3726 of 1984) 

Uma Thanker 

VerE-us 
Union of India & (P&T) 	 

20.03.1990. 

Hon. 1"r. D.1‹. Agrriwal, J.M. 

Applicant. 

Respondents. 

Hon. Mr. K. Obayya, 	A.M. 

The petitioner has not appeared despite of 

the notice served to him. It appear-. that the applicant 
has lost tntevest in persuing the matter. Therefore, the 

writ petition is dismissed without any order 	to cr)sts. 
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IN THE CENTRAL ADMINISTRATIVE 
TRIBUNAL;ALLAHABAO 

CIOC'],IT BENCH LUCKNOW 
2. 

4  . 	
ctiCandhi Bhawan,Gep.Residency 
iLuaknow 

Nd.CAT/L-KIVJud/C0/ 	4,/ 	Dated tha 

T 	et, 	of' 10 J4N 

t 

Versus 	, 
44':vt-t‘ 	 , 

, 	
RESPONQENTis 

:) 	 k 
' 

eo're- 
t.'1 4 ,4;41 <• 4,  

Tribunai AeL 	yt 	and tucisered 

Writ Petition V: 

'of  196 
	

11 

df Lhe Gnut of 	• 

risin out 

WtypasOremarginally netud ca.se'3 has OCcX1 transferred by 

Urder, the provision oP the Almnistrative 

2 

has fixed date Fri.  
, 	• 

' 	199 , ,The hearins 

ef the matter. 
_ 

-If ,nn'apeeatance'is' made 

''; on. yoUt behalf by yet2r snme-.1 

rine du* autherisdtc Act 

an pleadon. your behaIf 

in this.  Tribunal 'as above. 

Ordor datc. 

basseA 

tho Matter will be board and dedideh in yout:absenee. 

I 	Given under m'y ,  art.- seal of the Tribunal this 
1 

dPy of
1 9i - 

dinesh/ 

 

CEPVTY REGISTRAR 

/ 



The Tribunal has fixed date of. 

The 

hearing of the matter at Gandhi 

BhawanlOpp. Residency Lucknow. 

If no appearance is made en yoUr 

behalf by your risme one duly authorised to 

at and'plsad on your behalf 

tie matter will be heard and de3ided in your absence, 

Given under my hand seal:of the Tribunal this 

19B. day of 

dinesh/ 

EPUTY REGISTRAR 

Writ Petition No. 3726  

of .1$3 4 

of the Lucknow High Court, Lucknow 

§ 

IN THE CENTRAL ACrINISTRATIVE TRIBUNAL 
ALLAHASAD BETH 	 ' 

23-A Thornhill Road, A11habad-111 701' 

1519 ur 1981, 

Nd.CAT/Alld/Jud 	 datej the 

jtS-) 

as Aonker 	
APPLT • AN I( S 

VERSUS 

Union of ndL 	at 	
E3P ON OEN T‘t  

1. hri 	 Advocuto„ Locknou tligh Cowt„ LucLhou. 
TO 

kt o 

	

Aendhaua, ndvocutc, 4 nou High Court, Lt ckno  

'Whereas the marginally noted cases has been transferred by 	. 
CucknOu qigh  Court • 

.Under the provision.of the 

	

Administrative Tribunal Act XIIIdf.1985 and registered in this Tribunal 
	' 

as- aboVe. 
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